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New ThenDal/Bydel Power Projects 
tor Ba.fas1Jwa 

270. SHRI DAULAT RAM SARAN: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether there are any new 
schemes for thermal/Hydel power pro-
jects for the State of Rajasthan; 

(b) if so, details thereof stating the 
financial implications involved; 

. (c) the period likely to be taken in 
the executIOn of the schemes; and 

(d) the total power likely to be 
generated by these projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sir. 

(b) The following four power pro-
jects in Rajasthan have been sanc-
tloned and are presently under cons-
truction. 

Name of the scheme 

I. Mahi (Hydro) 

InstaUt>d 
capacity) 

2. Annopgarh Ca.nal (Hydro) • U 

S. Kota (Thermal) • 220 

4. Kota Extenl>tion ~t n  • 420 

~ The following provision hao; L("en m l.li(' in 
'the Sixth Five Y car Plan on the above 
generation scheme'!: 

Project Outlay 
in the 
Sixth pJan 

(Rs. in lakhs) 

r. Mahi (Hydro) Stage-t & II • 481!l 

e. Annopgarh Canal (Hydro) • 

3. Kota Stage-I (Thermal) 

•• Kote Stage-II (Thermal) Extn. 

506 

8500 

12000 

(c) AS per tlie present indicattonl. 
Mahi l{ydro-electric project is expected 
to be commissioned during 1983-84 cnd 
complete benefits from the project 
would be available from 1984-85 on-
wards. The Annopgarh Canal H.fdro 
Project is expected to yield be,netJts 
from 1985-86 onwards. The two units 
of the Kota TPS are expected to be 
commissioned in 1982-83. The first unit 
of the 1{ota Extension scheme is sche-
duled to be cOmmissioned in 1985-86 
and the second unit in 1986-87 . 

(d) In addition to the four power 
projects mentioned above, Rajdsthan 
would get a share from the Dehar Ex-
tension and Pong Extension projects 
of the Beas Project which are schedul-
ed for commissioniI;lg in the 6tb PlaD. 
Rajasthan would also get a share in 
the 2000 MW Singrauli STPS, vrhJC'h IS 
a Central Sector Project and whose 
IOOO MW (5 y 200 MW) is expe('ted tf) 

be commissloned during the 6th Plan. 
In all, Ra]aSflian would get 'l totRI 
benefit ot additional generating capa-
city of 925 MW from the on going and 
sanctioned power projects lndudlng its 
shure in the Debar ano Pong Exten-
Slon ProJects. In addItion, from the 
ultJrnate capacity of 2000 MW of the 
Singrauli STPS, Rajasthan would get 
300 MW. 

Settinl" up of HIgh Court Benches 

271. SHRI QAZI SAL'EEM: Will the 
Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleasel to 
state: 

(a) whether it is a fact that (, emands 
are being made during the last five 
years from various States and the 
public to have a high court bench in 
various districts and regions of \ arJous 
States; 

(b) if so, the details thereof; 

(c) whether Government have Teo-
ceived memorandum and representa-
tions in the matter; 
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(d) if so, the details thereof; 

(e) how many benches of various 
Hlab Courts have been opened dUIlng 
the last five years and the narnes of 
places thereof; 

(f) how many benches are under 
consideratlOn to be opened in larillus 
States and the details thereot; and 

(g) wh"at are the criteria and policy 
of Government for opening High Court 
benches? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI p. 
SHIV SHANKAR): (a) to (d). A state-
ment (N.. I) giving the required in-
~m t on is attached. 

(e) A bench of Uie Rajasthan High 
Court was established at Jaipur on 
31-1-1977. 

(f) and (g). No specific criteria are 
prescribed. The proposals made by the 
State Governments for the estalish-
ment ot Benches are considered keep-
ing all aspects in view. The position 
of the proposals made by the State 
Governments IS indIcated in state-
ment II. 

Statement I 

Reprellentation'J/Momorand.l3,nd dc-ma.nds 
havr' bl"l"n ffildl' bv the \)t,\tt'<; .md Vd.rious 
S("ctiol1s of the pC'op1\' dllllllO: thf" la'lt five 
years ~ n~ m'llTllv flu tIL· C',l<Lbh,hmcnl of 
Permanc-nt Be-neht''! at th,. p1.1C(,'i inrlkatcd 
below:-

I. AU .... habad • \V(·.,terrl Uttar 
Pr.l.desh/Mef'1"nt. 
GO! akhpur. Agra. 
llar("illy, Bulanda.,h-
ahal, ('te. 

2. Andhra Prade-sh. Guntur, centrally 
locatt"d Southern 
c1i .. tricts of A. P. 

3· Bombay 

4· Calcutta 

5. Cauhati 

6. Gujarat 

· Aurangabad, Punt'. 

· North Bengal 
(Siliguri), A ~ 
Islands. 

• Agartala. 

· Rajkot. 

,. Himachal Pradesh Mandi, Hamirpur. 

a Xaranataka • Hubli or Dhatwar. 
BclpWD. 

9. Kerala • Trivandrum, CaliCUL 

10. Madhya Pradesh Bhopal, Raipur. Rewa 

II. Madras . Madurai, COlmba-
tore, Cudflalore. 

12. Punjab & Haryana Amritsar. 

. Sambalpur. 

Statement II 

The position of the proposals 
received from the State Governments 
fOr the establishment of permanent 
Benches is indicated below:-

(i) Establishment of a. Bench of 
Kerala High Court: 

The State Government sent a pro-
posal for the establishment of a Bench 
of the Kerala High COurt at Trivan-
drum in September, 1971. They were 
addressed in July, 1973 for completing 
certain statutory consultations. The 
State Government intimated in June, 
1978 that the matter was still engaging 
their attention. No communication 
has been received from them there-
after. 

(il) Establishmen of a Bench of 
the Madras High Court: 

The State Government sent a pro-
poSal fOr the establishment of a Bench 
ot the Madras High Court at Madurai 
in September, 1977. After carrying 
out certain consultations which were 
required to.) be effected, the Chief 
Mmister of Tamil Nadu again proposed 
in July, 1980 that a Bench of the 
Madras High Court may be set up at 
Madurai. In this connection, some 
additional information was called 
from the State Government which is 
awaited. 

(iii) Establishment of Benches 01 
Bombay High Court: 

In January, 1977 the then Chief 
Minister, Maharashtra, propesed the 
e t ~ent of a permanent Bench 
at Aurangabad. The State Govern-
ment were requested, to clII'l'Y out 
certain consultations. The State Gov_ 
ernment 'UI •• ted in AprD, 19'18 that 
two Benchea of Bomba,. Blah Court 
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might be e.tablished, one at Auranga-
bad anti mother at Pafte. Hmrever, 
in ita communication date.tl 28th 
FebJK1U)'" 1981, the State Government 
have intimated that a BenCh may be 
set up at Aurangabad. The matter is 
under consideration of the (JoverD-
ment of India. 

(iv) t ~ ment Of a Bench of 
Allahabad High Court fo-r the 
Western Diatricts of Uttaf" 

Pradesh: 

The state Government have made 
l'ecommendation to the Government 
of India that legislation be undertaken 
to establish a BenCh for the western 
districts of Uttar Pradesh comprised 
tn the Commissioner's Divisions of 
Garhwal, Meerut, Agra, Moradabad, 
Bareillyand Kumaon. They have left 
the decision auout the seat of t!le 
proposed Bench to the Government of 
India. They have further requested 
the Government of India to look into 
the matter from all aspects and take 
necessary actIon. The Government of 
India have decclded tt.) set up e three 
member Commission to consider all 
aspects arising out of the demand for 
constitution of a Bench for the western 
districts of Uttar Pradesh and the 
various aspects of the recommenda-
tion made by the State Government. 

(v) Establi8'hment of a Bench of 
the Gauhati High Court at 
Agartala: 

The Chief Minister of Tripura has 
requested that a permanent Bench of 
the Gauhati High Court may be este-
bUshed at Agartala. The Chief Justice 
ot the Gauhati High Court has made 
arrangements under section 31 (3) of 
the North-Eastern Areas Reorpnisa-
tion Act, 1971 by which a JUdge of the 
Gauhati High Court is available all 
the time at Agartala. A Division 
Bench is constitutt!d when considered 
necessary. ThE' Chief Minister, how-
ever desired that a permanent Bench 
~  sectiOn 31 (2) of the North-
Easterll Areas Reorganisation Act, 
19f1, may be establiebed. The load 
of ~ wodt at Agartala· does 1iot justifY 

a permanent Bench under section 
31 (2) ot the' said Ad. 

Suctlon_ Po8ts 01 Dllfereat Cate-
gories for Postal OrpuJaatiOll in 

9It.a 

272. SHlU :aASABEHARI BEHli3A: 
Will the Minister cf COMMUNICA-
TIONS be pleaSed to state: 

(a) whether the postal organisation 
in Orissa is functioning with ade-
quate strength as per yardstick laId 
down in this behalf; 

(b) the number of sanctioned posts 
in Class I, Class II, Class III and ~  

IV as on 31st July, 1981 and the num-
ber of them against whoen persons 
were actually working in Orissa; .Ild 

(C) the number of persons on leave, 
class-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON) : 
(a ) to (c). InformatIon in respect vf 
(a) to (C) is being collected from 
P.M.G., Bhubaneshwar and the same 
will be placed On the table of the 
House as soon as received. 
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